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CAT/J/13

CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

O.ﬂ. NO; 1 2 82.
T.A. NO.
DATE OF DECISION 0 - 8-/
Mr. Maheskumar E_:!ll* Vyas Petitioner

Advocate for the Petitioner (s)

Versus
Unicn of India and Others
o . Respondent

Mr, Akil Kureshi Advocate for the Respondent (s)
CORAM
The Hon’ble Mr. Ke Ramamoorthy Membker (A)
The Hon’ble Dr. R.K. Saxena Member (J)

JUDGMERNT

1. Whether Reporters of Local papers may be allowed to see the Judgment ? \

2. To be referred to the Reporter or not ? ) \l
/ -
N
3. Whether their Lordships wish to see the fair copy of the Judgment ? ! i
4. Whether it needs to be circulated to other Benches of the Tribunal ? j
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CERTIFICATE
Certified that no further action is r
taken and the case is Eit
Record Room (Dectac)

equired tobe
for consirrmant +a +he

Dated s 2Y.09 ay

Countersigned s < ccclo:

Signature of the “ealing
fAgsifstant

Section Officer/Court officer
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